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[23rd December, 1953]
An Act to amend the Forward Contracts (Regulauon) Act, 1952 |

BE 1t enacted by Parllament as follows —

L Short title.—This Act may be called the Forward Contracts
(Regulatlon) Amendment Act, 1953..

2 Amendment of sectlon 3, Act LXXIV of 1952, ~—In sub sectlon-
(2) of.section 3 of the Forward Contracts (Regulation) Act, 1952 (here-
Jerred 1o as. the pr1n01pa1 Act), for the words and.brackets
“of whpm the Chairman (to be appointed by the Central Government)

shall be a full-time member and the other member or members shall

~ be full-time or part-time as the Central Government may. d1rect”
the following shall be substituted, namely:—

“one of them being nominated by the Central Government
to be the Chairman thereof; and the Chairman and ‘the other
member or members shall be either whole-time or part—txme as
the Central Government may -direct”.

, 3. I_nsertlon of new section 29 in.Act LXXIV of 1952.—After
section 28 of the principal Act, the following section shall be inserted,
namely:~ ' r

“29. Repeals and savings—If immediately before the date on
which this Act or any provision contained therein is made apph-'-'
cable to any goods or classes of goods in any State, there is in
force in that State any law \,orrresponc 'ing to this Act or, as the
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‘case may be, to any provmon contained there1n WhICh is apph-'

- cable to those goods or classes of gdods, that law shall stand re- -
~pealed on’ the said date: -

Provided that ‘the. repealk shall not affect—

(@) the prev1ous operatlon of any law SO repealed or
anything duly done or suffered thereunder; or '

(b) any right, privilege, obligation or 1i_ability ‘acquired,
accrued or incurred under any law so repealed; or

(c) any penalty, forfeiture or punishment incurred in
respect of any offence committed against any law so repealed;
or . ’

, (d) any investigation, legal proceeding or remedy in res-
péct of any such right, privilege, obligation, hablhty, penalty,
forfeiture or punishment as aforesald

and any such investigation, legal proceeding or remedy may be
instituted, continued or enforced, and any such penalty, forfeitiire
or punishment may be imposed as if this Act had not been passed:

Provided further that, SubJect to the preceding prov1so,
anything done or any action tadken (including any appointirietit
made, notification or order issued, rule, regulation, form or by-law

“framed, or recognition granted) under any such law - shall ‘be
»deemed t6 have been done or taken: iinder the corresponding.
“provision of this Act, and shall continue to‘be in force actordingly
- unless and:Until superseded by anythmg done ‘or- ahy actidn -
- *taken under this Act Y
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